1205 Incidents in

mercial posts are staffed by officers
of both the LF.S. (A) and (B) and
non-LF.S. officers, depending upon
the necds of the post and the experi-
ence of the officer.

(b) No, Sir.
Bharat Electronics, Bangalore

537. Shri M. R. Krishna: Wil] the
Minister of Defence be pleased to
state:

(a) whethrr the Bharat FElectronics
Ltd. Bangalove are enjoying monopoly
for producin valves in the country;

(b) if not, how many oi\\¢r concerns
are in the line;

(c¢) the annual gutput of valves from
the Bharat Electronics Ltd; and

(d) whether any enr'ling agents have
been appointeq throughout the coun-
try to market the valves manufac-
tured in the Bharat Electronics Ltd.?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). At present Bharat Elec-
tronics Ltd. are the only manufac-
turers of Radio Receiving Valves in
the country.

(c) In 19R4-685, Bharat Electronics
Ltd, produced 2:27 million receiving
valves of value Rs. 62:34 lakhs.
During 1865-d6, the production is ex-
pected to be 3'1 million re-eiving
valves of vajue Rs. 85 lakhs.

(d) The (‘ompany has appointed
distributors in the principal cities of
India for sale of the valves direct or
through their agents and dealers at
fixed prices.

12 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

INCIDENTS IN THE BANARAS HINDU UnNT-
VERSITY CAMPUS

Mr. Speaker: Now, we shall take

up the calling-attention-notice. Hem
Barua.
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An hon. Member: It should be
brought up before the House.

Mr, Speaker: First, let me hear the
facts. If there is any necessity, I ghall
bring it up before the House later.

Shri Hem Barua (Gauhati): I call
the attention of the Minister of Edu-
cation to the following matter of
urgent public importance and request
that he may make a statement there-
on: — ’

“The reported police atrocities
in the campus of Banaras Hindu
University on the 3rd February,
1966.”.

The Minister of Education (Shri
M. C. Chagla): On the 3rd February,
1966, when the District authoroties
and police went to the Banaras
Hindu Universjty to make arrange-
ments for the visit of the President
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of Indix on the following day in con-
nection with the special Golden
Jubille Convocation of the TIniver-
sity, a student of the University was
knocked down by a police truck as
. a result of which he later died in the
hospital. The unfortunate accident
sparked a series of incidents involv-
ing the police and the students of the
University. The facts have been as-
certained from the University autho-
rities and the State Government.

According to the University autho-
rities. Shri Mohan Lal Verma, a
student of B.Sc., was run over by one
of the incoming police vehicles. The
occupants of the vehicle made no at-
tempt to render any assistance to the
victim and the vehicle did not even
stop to enquire. The boy was re-
moved to the University hospital by
students passing by, where he died.
The news regarding the fatal accident
and the carelessness on the part of
the police caused considetrable exicte-
ment among the students and ov’sid-
ers in the campus of the University.
The police personnel started with-
drawing through a side-gate. But
one police vehicle went towards the
main gate and was held up near the
place of the accident. A crowd. con-
sisting of students and outsiders
which had enllected on the scene of
the accitlent, pelted the vehicles with
stones. The occupants ran here and
there and left the van, which later on
set on fire.

An order was promulgated under
Section 144 Cr. P.C, prohibiting as-
sembly of mnre than 5 persons with-
in as well as outside the campus.
Shortly after 3 p.m. the District
Magistrate went with a police force
in uniform through the man gate of
the University to look for two missing
vehicles and some police personnel,
against the advice of the University
authorities and without giving suffi-
cient time atv had been requested by
them so as to enable them to control
and disp~ree the students  On hearing
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that the police had broken open the
lock of the gate and after making a
lathi charge had entered the campus,
the University authorities went to
the District Magistrate and suggested
that if the police stood where they
were, they would see that the group
of students that had collected would
disperse immediately. No sooner had
the crowd started dispersing, than a
group of policemen appeared from
behind wielding lathis indiscriminate-
ly thereby injuring some of the
students badly. The Senior Superin-
tendent of Police thereafter restored
order among the police.

The Additional District Magistrate
was taken to the University hospital
where 3 police constables, detained
there because of the situation outside,
were handed over to him. In the
meantime, some teachers and students
reported to the District Magistrate
that the police had raided the De-
partment of Pharmacology, the Cen-
tral Office and the International
jouse and some of the students and
some members of the staff were
beaten. Subsequently the police with-
drew.

According to the report received by
the Government of U.P,, two Univer-
sity students double-riding a cycle
collided with a riskshaw and fell
down in the middle of the road inside
the campus striking against the rear-
wheel of a P.AC. truck. The driver
stopped the truck, and some students
who had assembled removed the
injured student to the hospital. The
driver of the truck was immediately
suspended and put under arrest.
Shortly after the incident, a mob of
students assembled near the spot and
attacked a police party in a truck
which was burnt. Stones were pelted
on the unarmed policemen as a result
of which some of them were badly
injured. Some of the policemen
managed to come out of the Univer-
sity campus, whereas some were trap-
ped in the campus and wrongfully
confined by students who threatened
more violence. On receipt of this

—
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information, the District Magistrate,
after discussing the matter with the
University authorities on the tele-
phone, went with a police force to the
site to rescue the trapped policemen
and the police trucks. An order
under Section 144 Cr P.C. had been
promulgated but the passage of the
police  was blocked and, therefore,
force had to be used to disperse the
mob in order to get an entry into
the campus, The police again came
in confliet with the’ students inside
the campus wher a mob started
throwing stones at them and injured
some of the rolicemen. A mild lathi
charge was cesorte’ to, to disperse
the unruly mob. Soun after, the sec-
tion of the police force in search of
the missing policemen, while trying
to join the main party, found them-
selves surrounded by-excited students
who jeered and threw brickbats at
them and therefore had to use mild
force once again. The police force

returned after rescuing the missing
policemen.
It will be seen that there are

mmportant variations in the facts of
the case as received from the State
Government and the University
authorities. The State Government
have appointed a retired High Court
Judge as a Single-member Commis-
sion of Enquiry under the Commis-
sions of Enquiry Act, with powers of
a Civil Court. to enquire and report
into the entire series of incidents with
a view to ascertaining facts and causes
which led to the incidents and asses-
s'ng responsibilities and extent there-
of. The Commission is seized of the
enquiry. And, the Chief Minister of
U.P. Government has announced on
February 8 in the U.P. Assembly that
it any official is found guilty after
the enqiury, appropriate pumishment
will be given.

In view of the fact that the
matter ;s under enquiry, it will not be
appropriate nor in the interest of
justice to discuss the incidents at this
stage as that will prejudice the
enquiry.
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Shri Hem Barua: The police broke
open the lock of the main gate and
committed unprecedented vandalism in
Banaras Hindu University on 3rd Feb.
ruary . .,

Mr. Speaker: The hon. Member
would kindly recollect the last obser-
vation of the hon. Minister, with which
1 also agree.

Shri Hem Barua: I shall remember
it, I will not come to that.

Mr, Speaker: We ought not to dis-
cuss those things until the inquiry is
completed and facts ascertained.

Shri Hem Barua: This is already
admitted in the statement. Out of the
500 policemen, 100 were steel helmet-
ed and they carried fire-arms. They
went about belabouring the students,
teachers and members of the adminis-
trative staff of the University with
dastardly vandalism. 1 have been to
the campus and I have got the facts.
In the context of that, may I know
what steps Government have taken to
ensure the sanctity and autonomy of
the University 5o that these things
might not be violated as they were
violated in Banaras Hindu University
by the police? Also, since Banaras
Hindu University is under the direct
control of the Central Government
and Parliament. why ig it that the
Central Government have not consi-
dered it fit to order an inquiry on
their own into these incidents under
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{Shri Hem Barua)

the auspices of a Supreme Court
Judge, since the Minister has himsel!
admitted in his statement that there
is a lot of variance between the re-

port submitted by the university
authorities and the report submitted
by the.UP. Government. The UP.

Government is a party to this vanda-
lism; it is the police of the U.P. State
Government that hag perpetrated this
vandalism. I want a straight reply
to these two questions.

Shri M. C. Chagla: I am strongly
in favour of the autonomy of the uni-
versities, and we will do whatever
we can to maintain that autonomy,
but before I pass judgment, I must
await the report of this tribunal. My
hon. friend says he has gone and
ascertained the facts, but these are
the very facts to be ascertained. The
District Magistrate’s report is one, the
report of the Vice-Chancellor is diffe-
rent. That is why the Chief Minister
of UP. appointed a tribunal. We
must await its report.

Mr. Speaker: But who is responsi-
ble for giving these facts that have
just now been read by the hon.
Minister?

Shri M, C. Chagla: On the one
‘hand, I have got the facts from the
Vice-Chancellor; on the other hand,
I have got facts from the District
‘Magistrate, and 1 have put them fairly
and squarely before the House. As
1 pointed out, the two sets of facts
differ. That is precisely the reason
why a judicial tribunal has been ap-
pointed, to ascertain what the facts
are, before we can draw any infer-
ences.

Mr. Speaker: I entirely agree with
the hon. Minister that unless the facts
are known, no action can be taken,
and we also cannot go further into
these things, but one difficulty I am
not still able to surmount. If the
Government comes up with certain
facts, if this is the Government's own
position that such and such things
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* have happened, and there was vanda-
lism or excesses committed, whatever
it might be called, then Members can
ask if some preliminary action by the
Government is not called for before
any final action is taken after the
decision of the tribunal.

Shri M. C. Chagla: We are not in
a position to know what the facts are.
As 1 said, both are responsible autho-
rities. I attach the greatest import-
ance to what the Vice-Chancellor
says, but on the other hand, you have
got the facts from the District Magis-
trate. How are we to decide which
facts are correct? (Interruptions).

Shri Priya Gupta (Katihar): The
Minister has prejudiced the enquiry.

Shri Raghunath Singh (Varanasi):
The police. have indulged in excesses
there, we know that.

Shri M. C. Chagla: If we knew
certain facts to be established, then
it would be incumbent upon us,
Banaras University be'ng a Central
university, to take mnecessary action,
but I am not in a position, sitting in
Delhi, to know what happened on
that unfortunate day.

An hon. Member:
-go there?

Why didn't you

Shri Raghunath Singh: Why was
Governnient sitting idle for the last
so many days?

Shri S. M. Banerjee (Kanpur): On
a point of order. The rule is either
40 or 41. I do not know exactly. It
relates to replies to questions.

Mr. Speaker: A Member of his
position and stature shou'd quote some
rule definitely. 40 or 41—what does
it mean?

Shri S. M. Bane-jee: Make it 40. I
would only invite your attention to
this. The Minister has replied that the
case is sub judice. When the facts are
brought by the hon. Minister in a case
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which, according to him, is sub judice
and is being enquired into by a retired
Judge, I would like to know whether
it is open to the Central Minister or
the State Minister to state certain
things. Shri Hukam Singh, the State
Minister, went there and issued a
statement condemning the students,
even foreign students. If the Minister
can condemn the students openly in
the State, and the Education Minister
here can 'make a statement, is it not
open to us to put questions on that?

Mr. Speaker: First, he asked me to
make it rule 40, and rule 40 is that
the question may be addressed to a

private Member. That finishes the
whole thing.
Secondly, whatever the Minister

might have stated, even if I were to
answer it, he is not able to quote that
rule. Then too, if some Minister has
committed indiscretion, then too we
have to wait for the verdict of the
enquiry that is being held and every
body shall be bound by what it gives
and then we will see when the facts
are known, Otherwise, with regard
to any discussion taking place Here
would be prejudicing the enquiry that
is to be held. Therefore, we cannot
go into the details... (Interruptions.)
Order, order. All shall resume tHeir
seats. They need not take that fur-
ther since I put that question myself
to the Minister, He has stated that
he has certain facts. He says that
there were two versions and he has
tried to make out a story out of these
versions as dispassionately as he pos-
sibly could but that is not his own
information or conclugion. The result
of the eriquiry is to be dwaited.
Other nratters, at what stage it 18,
whethier there is one man making the
enquiry, by what time would 1t be
contluded—these things can be asked,
not the merits.

Shri Hem Barua: On a point of
clarification. We wuant that the Union
government should hold the enquiry
into the incident because the Banaras
Hindu University is undler Parliament
ang the Central government.
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Shri Warlor (Trichur): May I know
whether this enquiry is entrusted to a
retired judge and whether he is stit
under the employ of the U.P. govern-
ment?
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Shri M. C. Chagla: As far as I know
he was a judge of the Allahabad High
Court and after he retired was ap-
pointed a member of some tribumal,
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Shrl A. P. Sharma (Buxar): Re-
garding the point of order raised by
Mr. S. M. Banerjee he has quoted a
wrong rule. Will it be a precedent
for the future? Without quoting the

proper rule, can a point of order be
raised?

Mr,_ Speaker: If he has quoted a
wrong rule, I have given my decision
about it.

Shrimati Renu Chakravartty (Bar-
rackpore): In view of the fact that
this is a very serious case where start-
ing from the Vice Chancellor down to
the entire Banaras Hindu University
staff, professors, teachers, everybody
has condemned the police for coming
into the campus without the permis-
sion and against the will of the uni-
versity authorities, also, in view of the
fact that large incursions are being
made into the authority of the uni-
versities in many States, may I ask
why it was thought fit to ask a quasi-
judicial person, about whom there is
grave suspicion and various other
feelings are also entertained, and why
a man of the stature of a judge, of
the stature of Shri Gajendragadkar or
somebody else— (Interruption)—it isa
serious question and let me proceed—
why such en eminent judge was not
appointed to look into this question
which is of such grave import for the
future of the university?

Mr. Speaker: First of all, before
the hon. Minister answers, I have to
suggest to the hon. Members one
thing. We all ordinarily here suggest
that there ought to be some judicial
enquiry. And when that js accepted
then, when we begin to distinguish
that one person is not so distinguish-
ed and the other person is—(Interrup-
tion)—Order, order. I have followed
all that. Let me conclude.

FEBRUARY, 21, 1988
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Mr. Speaker: Then the only ques-
tion that ought to be put is whether
there are charges or whether he was
suspected or he had such and such
antecedents. Otherwise, this compari-
son that this judge is not competent
or that judge is not competent is not
necessary. (Interruption).
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Shri H. N. Mukerjee (Calcutta Cen-
tral): Ag far ag this judge is con-
cerned, according to the information
given to you already, he is working
on a tribunal or something, which
means he is already in possession ot
a gift from the State Government con-
cerned, which State Government has
already taken a partisan noticc. (In-
terruption). So. to call it judicial in-
vestigation is a travesty of words.

Mr. Speaker: I would request hon.
Members just to exercise some res~
traint when we are passing any re-
marks against our own judiciary and
judges. (Interruption).

An hon. Member: A retired judge.

Mr. Speaker: Order, order. Let
hon. Members listen to me, When
there was so much of divergence bet-
ween the two stories and a judge had
to be appointed, at least efforts should
have been made to see that a judge
should be such as would inspire con-
fidence. (Interruption.)

Shri M. C. Chagla: I shall say
what 1 have done, A statement was
issued by 12 members of the court,
some of them very distinguished
people—ex-judges and ex-Vice-
Chancellors—complaining that this
was not a proper tribunal. A dele-
gation of students waited on me and
also sald that they were not satisfied.

T have written to the Chiet
Minister and 1 will tell the
House what I have written to her.

I have written to her that there is not
much point in appointing a tribunal
which does not inspire confidence and
that no useful purpdse would be ser-
ved by the tribunal appointed by her
it it starts with the handicap that a
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large section of public opinion is op-
posed to it. I have not received w
reply from her.

Shri Raghunath Singh: It is very
elear.

Shri Ranga (Chittoor): It is a mat-
ter between the Union Government
and the State Goverrment, In their
correspondence, they are supposed to
maintain the utmost confidence and
secrecy and it ought not to be divulg-
ed in this House like this. But here
is the Minister who dismisses all that
claim and creates a new precedent, I
have no objection, but I only warn
the Government about it. (Interrupt-
tions).

Mr. Speaker: That cannot be made
a precedent. The discretion is to be
exercised by the Minister himself, as
te whether he can disclose it or not.
(Interruption).

Shri Surendranath Dwivedy (Ken-
drapara): About the remark on the
judiciary, I quite agree with you that
we should not make any aspersion on
the judiciary, but does your ruling ap-
ply to retired judges also who have
nothing to do with the judiciary at the
present moment? You make a gen-
eral remark in which you mentioned
the judges. Does a judge include the
retireq members of the judiciary who
are in employment somewhere else?

Mr. Speaker: 1 only advised the
hon, Members to exercise restraint.

Shri S. M. Banerjee: Sir, while 1
appreciate the letter written by the
Education Minister, Shri Chagla, to the
Chief Minister of Uttar Pradesh, is it
a fact that a students’ delegation which
met the hon. Minister yesterday or
the day before and also the Prime

Minister, have requested—also the
university professors—that just to
ereate an atmosphere of fid in

the public and the students, Rt s
mecessary to form a three-man Com-
mission, the chief of which should be
not less than a Supreme Court Judge?
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What is the impression of the Gov-
ernment? May I know also whether

it is a fact that 10 criminal cases are
pending and whether those cases will
be withdrawn.

Shri M. C. Chagla: About the
second question, the students told me
there are 10 cases pending. My in-
formation is eight cases are pending
Whatever the number, 1 wish, with
all respect to the Chief Minister ot
U.P.,, she would look into these cases.
It is always unfortunate if cases go to
court and the accused are acquitted.
The right test iz not whether there is
a prima facie case but whether there
is a probability of conviction. I wish
the Chief Minister and her legal ad-
visers will look into these cases
and will come to the conclusion that
it there is no probability of conviction,
they would be released.  This is a
matter which is for the Chief Minister;
law and order is her concern and it
would not be right for me to inter-
fere with the lega] proucess. I do not
know whether prosecu‘ion has been
launched, but they have been arrest-
ed. T cannnt tell the Chief Minjster
to release them. When the students
met me, T told them, ‘How can I, as
Education Minister tel' your Chiel
Minister ‘Don’t prosecute these stu-
dents’?” T do not know what mate-
rial she hag got and what material the
students have got, But I do want to
say on the floor of this House that i
sincerely hope the Chief Minister her-
self will 100k into this matter assist-
ed by her legal advisers. see the mate.
rial and come to a conclusion.

Shri 8. M. Banerjee: What about

the first part of my question ahout th
d d of the dents for a three-

man commission?

Shrl M. C. Chagla: That was the
same demand made by 12 signatories
who are members of the Court. 1
have pointed ot to the House what
I have written to the Chief Minister
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Shri 8. M, Banerjee: The students
represented that a three man Commis.
sion should be appointed with the
Chief' Justice or a Judgs of the Sup-
reme Court as Chairman. What is
the impression of the Government?
One-man commission c¢r three-man
commission?

Shri M. C. Chagla: The tribunal
has been appointed by the State Gov-
ernment.

Shrl 8, M. Banerjee: They can al-
ways dictate to the Chief Minister...

8Shri M. C. Chagla: We cannot dic-
tate.

Shri M. C. Chagla: The university
is @ Central University and I want to
assure the House that 1 am as jealous
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of the autonomy of this university as
any member of this House Let me
get the report and then I will decide
what action should be taken to see
that the autonomy of the university is
not undermind or in any way affect-
ed. I want to get the facts.
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Sir, 1 just want to say that
I have noted the views of the honm.
Members expressed in thig House.
The education Minister has himself
expressed his deep concern and has
desired to do something abut this
matter. T shall discuss this mater
with the Chief Minister myself and
see what can be done.
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8hri P. K. Dee (Kalahandi): Sir,
while condemning. ... (Interruptions).
Sir, there & 8o much noise in the
House. Is the House functionin:; pro-
perly?

Mr. Speaker: Order, order.

Shri P. K. Dev: Sir, 'lnle condenm-
ing the hei
by the police......
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Shri P. K, Deo:...... on the students
including foreign students, girl stu-
dents and members of the staff, and,
at the same time, while rei*crating
that only the appointment of . tribu-
nal headed by a Judge of the Supreme
Court could only inspire confldenc~
in all concerned, may 1 kncw, as an
interim step, if the Government are
going to suspend the district authori-
ties so that the evidence is nou biased
and, secondly, the property and :noney
that has been taken eway from the
students be returned rnrmediate'y?

Mr. Speaker: That is for the State
Government to do and not for the
Centre.

Shri
advice,

P, K. Deo: They can give

Mr. Speaker: That is for the State
Government to do. The Centre cannot
take away law and order from the
State. 1 have disallowed that ques-
tion.

Shri Kapur Singh (Ludhiana): May
I know whether the Government of
India are prepared to advice the State
Government that in the interest of
tair-play they should immediately
return the considerable amount of
property snatched away from the
students and withdraw the cases that
have been launched against them.

The Minister of Parllamentury
Affairs and Communications (shri
Satya Narayan Stmha): Sir, after the
statement made by the Prime Minister,
I hope the House will not dis:uss the
matter any more,

Shri Kapur Singh: Sir, that is no
answer to my question—that the
Prime Minister will discuss it with.
the Chief Minister.

Mr. Bpeaker: This also wil! be dis-
cusscd.

Shri P. K. Dea: Then you need not
have called us.

Shri Kapur Simgh: Let them at least
say that they Will put these sugges-
tions before the Chief Ministor.
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Mr. Speaker:
has been said,

That is exactly what
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Shri D. C. Sharma (Gurdaspur): Sir,
I have been a Member of this House
for quite a number of years. I have
never come across a situation like this,
The Education Minister has read out
two statements which do not agree
with each other. The Banaras Hindu
University is a central univessity.
The members of the Court which
inlcude ex-Vice Chancellors and
judges of the Supreme Court have
issued a statement condemning all
that. May I know what is the func-
tion of the centre vis-a-vis a central
university? =~ When atrocities take
place there which are unmentionable,
when the Vice-Chancellor was also
going to be molested and beaten, what
is the Central Government to do, I
want to know from the hon., Minis-
ter?

Shri Kapur Singh:
a point of order?

May I rise on

Mr, Speaker:
of order?

What is the point

Some hon. Members:
rule.

Mention the

Shri Kapur Singh: Members can-
not be expected to quote the rules
from the cuff. Give me the book
and I will quote the rule. I have
never raised a point of order which
is irrelevant.

Mr. Speaker: I am sending him
the book. In the meanwhile, the
Minister might answer the question.

Shrl M. C. Chagla: We have ¢to
distinguish betwean the autonomy
of the university, the academic life
that i{s carried on there and the ques-
tion of law and order. Under the
Constitution, law and order is the
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concern of the State Government.
We can advise the Chief Minister, we
can make suggestions but, ultimately,
the question of law and order must
be decided by the State Government.
As far as the autonomy and acade-
mic life of the university are con-
cerned, they are the concern of the
Central Government, because it is a
Central University. I have already
given an assurance to this House that
1 will see to it that the autonomy of
the university is in no way interfer-
ed with. As regards law and order,
the Prime Minister has assured the
House that she will convey to the
Chief Minister all the suggestions
made in this House,—suggestions
about release of students, return of
property, transfer of police officers.
All that will be conveyed to the Chief
Minister and I am sure the Chief
Minister will give sympathetic con-
sideration to all that has been said
in this House.
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Shri Kapur Singh: Sir, I -ise on a
point of order under rule 41,
sub-rule (2), clause (xv) of the Rules
of Procedure and Conduct of Busi-
ness in Lok Sabha.

Mr. Speaker: Now he might pass
on that book to me so that I might
also see that rule.

Shri Kapur Singh: Sub-clause (xv)
of that rule says that nobody shall
ask for information set forth in acces-
sible documents or in ordinary works
of . reference, The supplementary
question asked for information as to
what were the functions of the Cen-
tral Government in relation to a
Centra] university, information which
is already avallable in accessible
documents. Therefore, that supple-
mentary is impermissible under the
rules.

Mr. Speaker: He should also point
out to me in what accessible docu-
ment this ti is availabl

Shri Ranga: Banaras Hindu Univer-
sity Act...... (Interruptions) .

Mr. Speaker: Order, order.
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Shri D. C, Sharma: May I know
from the hon, Member which astro-
loger told him of the atrocities com-
mitted in the university, which astro-
loger told him....

Mr. Speaker: Order, order. It is
not a matter for laughter. It is a
serious matter to be considered. Of
course, when the information is con-
tained in an accessible document...

Shri D. C. Sharma: Which docu-
ment?

Mr. Speaker: That is the question
which I put to the hon, Member. Why
should he borrow it from me?

Shri Surendranath Dwivedy: Can
he sit and speak?

Mr, Speaker: No, he cannot; but
some are privileged. I have already
pointed it out to him and, therefore,
that is over. Why drag it again now?
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and Kerosene Supply
(Adf. M.)
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A point of order is between a Member
and Speaker and not between twe
Members.
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RE: MOTION FOR ADJOURNMENT
—Contd.

FoOD SITUATION AND SUPPLY OF KERO-
SENE IN WENT BENGAL AND OTHER
PATRS OF THE COUNTRY

Mr. Speaker: There is an adjourn-
ment motion pending. The Minister
of petroleum and Chemicals bag . te
make a statement about the shortage
of kerosene in Calcutta.

Shri Hem Bamua (Gauhati): Whea
is the Prime Minister making the
statement?





